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INCHME TAX

NO, 28 (F.No.ho&/126/7o-xrnc)=

conferred by rule 4 of the Ineco
ings) Rules,

(Depart

uary, 1971,

In exercise of the powers

me~tax(Certificate Proceed-
1962, the Central Government hereby appoints
the Additional Commissioner of Income.tax (RecoVery), Delhi

to be the Tax Recovery Commissioher, Delhs .

2. This Notification which supersedes Notification No,
125 (F.No.16/14/66—ITB) dated 13th Cctober,

1967 shall come
into force with immediate effect,
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